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RE: DELAY IN RE-ESTABLISHING
THE OFFICE OF THE REGIONAL
DESIGN AND TECHNICAL
DEVELOPMENT CENTRE, MUMBAI
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207 Re: Misuse of
Govt. and Military
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RE: MISUSE OF GOVERNMENT
MACHINERY AND MILITARY
ESTABLISHMENT BY AMITABH
BACHCHAN CORPORATION LIMITED

$HR] K.R. MALKANI (Decthi): Mr.
Vice-Clmirman, Sir, recently the Amitabh
Bachchan Corporation Limited organised
a mega cvent in Bangalor. This even has
been variously described as a beauty
ccntest, flesh trade, meat market, a
parade of giggly girls etc., but 1 will not
go into that Mr. Amitabh Bachchan is a
very well-known artiste, a man of
education, culture and influence. We all
wish tum well. He was a Member of
Parliament. One thing mystifies me. Why
did he seck so much Government
assistance and why did the Government
go out of its way to extend to him all
kinds of help? Two questions arise here.
In Karnataka, 12,500 policemen were
kept at his disposal. This was not all.
Central force, like Rapid Action Force,
BSF, even the NSG-National Security
Guard-were kept at his disposal. Why?
The matter did not stop there. Even the
Defence Ministry stepped in to help him.
The Air Force Training Command’s help
was made available to him. These three
Ministries need to explain to the country
as to why they made all these facilities
available to this particular outfit. The
Civil Aviation Ministry directed Air india
to make foreign travel available to the
ABCL. All these three Ministries need to
cxplain as 1o why went out of the way to
"identify themselves with this affair. Mr.
Bachchan has been very candid about it,
very straight about it. He said, “This is
my personal affair and nobody has any
business to ask me what money [ have
madc and what loss I have suffered.” He
is entirely welcome. But, here is a pure
personal affair of an enterprise, and why
did the Government identify itself with
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it? There was a financial aspect to the
matter. The Karnataka Security alone is
supposed to have spent Rs. 10 crores on
security arrangement, but the ABCL has
given it only Rs. 191 crores. The
question arises, why? Why has he not
parted with the money? Why did the
Governmrent content itself with a fraction
of the cost? Mr. Bachchan was good
ereugh to say that he would make over
for charity part of his profits earned. The
only charity announced so far is the to
Spastics Association of India. We are
very happy to know that. But the country
would like to know as to how much his
profit is, what portion he has passed on
to them. The interesting thing to note is
that he did not even bother to invite the
President of the Spastigs Association of
India, who is none else than the
Governor of Karnataka.

The third question which arises is this.
Why did the Government go out of the
way to exempt this whole mega event
from entertainment tax? Here is a mega
actor, organising a mega event, making a
mega profit and the Government does
not charge entertainment tax. Why?

DR. BIPLAB DASGUPTA (West
Bengal): He should pay a mega tax.

SHRI K.R. MALKANI: This is the
time when the Government and all these
Ministries should explain the position to
the country. Actually, he should not wait
for the end of the year only to say that
this is my income-tax return. The whole
thing has become controversial, for the
present. He should make very clear how
much income he had, how much
expenditure he had and how he intends
to dispose of that profit.

THE VICE-CHAIRMAN (SHR1
TRILOKI NATH CHATURVEDI): Mr.
Narayanasamy, please be brief because
Mrs. Natarajan is also here. This Cauvery
affair has already been discussed in this
House. Please be brief so that we could
take up one or two other items before we
adjourn for lunch.

SHRI SATISH AGARWAL



